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Republic of India as follows:

1. Short Title and -
Conmieticement:

2. Application of
the Act: .

3. Definitions:

CHHAl TISGARH ACT
( No. 25 of 2006)

THE CHHATTISGARH NON-GOVERNMENT COLLEGES AND INSTITUTIONS IN
HIGHER EDUCATION (ESTABLISHMENT AND REGULATION) ACT, 2006

An Act to provide for regula‘uon of the eslabhshment and wor km g of the Non-Go vernmemal
(,oll%es and Instltunons of Hig ,g,hel education,

Be it enacled by the Leglslalure of the State Gf Chhatt:sgarh in the i ['1y scventh year of the

CHAPTERT
PRELIMINARY

(1N This act may be called “the Chhattisgarh Non-.
' Government Colleges and Institutions in Higher
" Education {Establishment and Rﬂgulatlon) Act,
2006” :
2y It shall come into fores from the date of its
publication in the Official Gazette, |
(3) Tiextends to the whole State of Chhattisgarh,

This Act applies 1o all the private colleges and/or the
institutions of Higher Education aided in full or in part or
unaided by the Govertment of Chhattisgarh and situated
within the state of Chhattisgarh ithparting general
education Within'the cencept of University Grants _
Commission and under tecognitionom the Depmmem of
Higher Education of the State Government. '
In this Act, unless the context otherwise requ ires:—
B S T TS S OEN A TT I VTS P ;;;’e" ;f‘wf ; i
{n A;{ hoe grant') means, the grant, 5an¢tuoncd by the
- . State Government with regatd to cétaih specified -
. purpbses unidet the provizions nﬁade'theréfor; |
() “dided College” theans any ettlsge of institule -
- nided financially régulatly By the maintenance
gtant  sanctioned by the Goveriment of
Chhattisgarts, -
()  “College Ca‘;:ie " means the provisions contained
under - statue. - No. - 28 of he Chhattisgash
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- 'V]shwawdyalaya Adhmlyam 1973 - (No.22 of o €
1973); s ' - B
4y College' means a private, aided -or non-aided - y

institution of teachmg duly maintained by or
admitted to the privileges of the University by or
under  the  provisions of  Chhattisgarh
Vishwavidyalaya Adhiniyam,1973, running with
the inst'i'tutionél fit_le of a college or being other than
the “College’, but by nature, working, scope and -
crlterla which falls within the concapt of a college

in H]gher Educatzon '
(3) "Commms:oner means the Commissioner of :
Higher Educatlon or the officer of authority to -

whom powers have been delegated on his behalf by

. the Government or by the Commissioner;

- (6) "C‘ompei‘enr 'Au!horr‘gf"’ means an authority

| spemﬂed as 4 Competent Authority by the

~ Government by notification to perform the function:

of the Competent authority under the Act for such

" area or for such purposes as may.be specified in the
notification; . _

- (7}  “Educational - Agency” means the educational
committee, society, trust or association sponsoring,
managing, administering, céntrolling, -or running a
non-Government educational institution in higher
education, unless  other  wise s_'peci‘ﬁoally
mentioned; '

(8) ”Employée " means a member of the staff, teaching
or nen_—teachiné, employed by a coilege or an

e e ingtitugion ef high_éf'educ-at_ion,-- whether aided or
non-aided; '

(9)  “Foundation Society” means a body of persons ~ f. &
registered or—incorﬁorated by law for szgistration .
and stajufory incorporation, which funds and
maintains an educational institution admitted to
seeking adrni's_sio'n to the privilege of the University
and where the governing body of this society is
superseded under section-33 of the Chhattisgarh
Society _Regi'slr_ikaranl Adhiniyan, 1973 the person

. or persons appointed by the State Government to
manage the affairs of the society;
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(10)  “General Education” means every branch of |
" education other than technical education and
~ includes special education; T
(11)  “Governing body” means the govemning body
constituted in accordance with the prowsmn of the
" college code statute;

(12)  “Government” means, unless specified otherwise,
the Government of Chhattiggarh. _ _
_ (13) “Grant” means the financial grant provided by the
1 ' - . . State .Goxiernrrier}t to the educational institutions 10
' promote and maintain academic standards and
infrastructure by way of maintenance (salary) grant,
ad- hoc grant, or in any other shape as the éase may
be; _ - . _
(14)  “Higher [Education Department” weans the
. Department of Higher Education functioning under
the Government ; '

(15)  “Inspection” means the sctutiny. of records.
' registers and checking of physical specificationsas .~

determined by the Ctjmpete_:nt Authority in regard

" to building, libraries, laboratories, playgrounds and

other ailied matters and overall _éppraisai of the

educational institutions and its functionaries in the

-development of the institution:
(16) * “Inustitutiorn.” means College; |
(17} “Maintenance/Salary Grani” means the grant
" payable regularly for the teachers and employees of
the aided colleges by the State Governmenr for
their salaries and allowances ete..
{18} “Managemem means in relation to any institution,

the governing body there of within the meaning of -
_:. the Chhattisgarh Society Registrikaran Adhiniyam,
. | , 1973 (No. 44 of 1973), and the expression
' ' management of the institution sha!l be construed
accordingly;

(19)  “Non Government College” means a  college
managed and run by any group of the persons, trust,
or society beyond the direct administrative control
of the Government;

20 "Non- aided College™ means a college other than
the alded coilege or institution;
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4, Non-Governineni
Colleges and
Institutions of H rgher
Education not t¢ be
established except
after permission:

5. Special provisions in
respect of existing
institutions:

(21) "‘Presrdent of the ﬁ)undarmn Saciety” means a
- person who is duly elected as its president (by
whatever name called) by the foundation society
and is the exclusive head their of and when the
society is superseded under section 33 for the
Society Registnkaran Adhiniyam. 1973 the person
or the head of the body of the persons appomled by
the State Govemment 10 manage the affairs of the
society; '
(22)  “Teacher” means any member of the teaching staff
~ in an education institution appomted to give
~ instruction in that institution; _
(23)  “University” means a University' established or
incorporated by or under a Central Act, 4 Provincial
- Act-or State Act, and includes any such institution
as may, in consultation with the University
concerned, be recoganiscd by the Commission in
accordance with the 1‘etﬁ1htions made in this behalf
under the Umverssty Grants COI‘l‘lmISSiOl’! Act, 1956
and workmg under the junsdzcuon of the State of
Chhattisgarh.

CHAPTER 11
ESTABLISHMENT OF. NON*GOVERNMENT COLLEGES AND
INSTITUTIONS i HIGHER EDUCATION

No educational institution shall be established except in
accordance with the provisions of this act and any pc'rsc'm
who contravenes the provisions of this section or who

" after the perm'issiqn granted to him under this  section
having been cancelled continues to run such institution
shall be punished with simple imprisonment which shall
not be less than six months but which may extend to three
years and with fine which shall not be less thar_!'three
thousand rupees but which may extend up to fifty thousand
rupees.

The institutions imparting education, which were

" - established and recognised in accordance with rules in

force immediately before the commencement of the said
act and in existence at such commencement shall be
deemed to be educational institutions, established and
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g , - ' recognlzed under the said Act prowdcd that they comply

' with the provisions of the said act and the rules made there
under, within such period and in accordance w1th such
procedure as may be prescribed; '

Provided that any private institution imparting
education which is in existence at the commencement of
the said Act but which has not been recognized in
accordance with the rules in force immediately before such
o CT . commencement, shall make an application for recognition
' | ' in accordance with the provisions of the said Act and the
- - rules made there under and every such application shall be -
. o disposed of within sixty days of its receipt by the

Competent Authority.
-6. Permission for The competent authority shall, from time to time, canduct
establishment of - a survey as to identify the educationat necds of the Jocality

educational under itsjurisdiction, and notify in the prescribed manner
institations: _ ~ through the local newspapers caliing for applications for
permission to,~
{a) establish an institution imparting education; or
(b)  open higher classes in an institution imparting
_ higher education; or
. {c) open new course (Certificate, Diploma, Degree,
_ . Post- Graduate Degree Courses, etc.).
7. Application for grarit Any society registered under the provisions of the

" of permission: . Chhastisgarh  Society Registrikaran  Adhiniyam. 1973

desirous to open a coliege may make an application,

in the mannér prescribed on this behalf, not later than the

3% Of‘tober of the year precedmg the academic year in

which the institution is proposed to be opened, 1o

the Commissioner along with,-

(a)  the proof of registration of the society;

(b)  the details of the management and the managing
body congerned;

(¢)  the details of the funds available with the society

~ supported by their respective proofs;

(d)  the details of the land and buildings having space
for office, classrooms, taboratories, common-room,
games and sports etc. with basic amenities as of
toiléts, water and electricity. Documented proof in
support of ownership, hire or lease should be
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o

submltted It should be ensured that such provmons :

are msde for at least five years;

the details of immovable property required to run
the institution, such as furniture and equipments
for the -office, classes, lahoratories. common-room
ete; ' o o

constitution of the mcorporated body which shouid
necessarily contain along with its other provisions.,:
the dcscription of management and its committees

~ .and the rules and regulations, procedures for

(g)

)

)

(k)

Q)

(1)

(2)

administrative and financial management of the
proposed institution; )
a copy of. the tentative budﬂet for thlec years
showing the proposed revenue and_cxpcndtture,_ -

a copy of the proposed faculties and classes;
permission of ihe competent authorities for land

. acquired and the buildings for constructions ‘with

approved plans;

availabitity of facilities of htgher education within a
radius of 20 km. of the area proposed,;

availability of the proposed courses in the
institutions within the area proposed;

- feasibility report as to;-

(1) need for providing eaucationa} facnhtles 10
the people in the iocality; .

(ity  adequacy of financial provisions for
continued and efficient maintenance of the
institution as prescribed by the Competent
Authority;

'(iii) location is sanitarity fit with healthy

surroundings. )
The corpus fund (endowment) as may be

prescribed, shall be deposited by the educational -

agency according to the procedure prescribed
before the Commissioner of Higher Fducation
accords permission for establishment of the
institution. _

The .educational agency of the private institution
shall deposit the corpus fund (endowment) in the
joint account of the management and the
Government represented by the Commissioner of

o
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/ ) Higher Education concerned, in-any nationalized
: o - ' ~ bank. Under no circumstances, the corpus fund -
' - ' N -deposited shall be permitted to be withdrawn, The
_Governinenf may, however, permit the educational -
'agency. -to utilize the interest part, for the
- development of the institutidn'eve_ry five years,
i However, in exceptional cases the
educational agency, may request the Commissioner
of Higher Education to reduce this time interval to
three years. .' o
Nevertheless, this period in any case shall
not be less than three years, with certain laid down

-+ conditions. ‘
9. Extent of land and ~ The extent of land and accommodation to be provided by
accommodation to the educational institutions shall be as prescribed.
be provided: = _ . Furthermore, the educational agency shall provide

suitable buildings for accommodating the proposed
- : : institution as per the specifications laid down by the State

- Government.
10. Requfremerits as It shall be mandatory for the educational agency to have its
to location of - own permanent structure on its own land.
the institution: Howeves, if it is not possible then the educational agency.

-may request the Commissioner of Higher Education, who

may permit after noting down the reasons;-

(2) If the institution is preposed to be located within the
premises of an institution belonging to the zila
panchavat or the municipality concerned, ~ the

~ educational agency shall get the prior permission of the
zila panchayat  or the municipality concerned, as the
case may be, to locate the proposed institution and to
utilize the facilities like accommodation, furniture,
library, laboratory, playground, etc. belonging to the
alr_eady existing  institution  until  separate
accommodation etc. are provided for the proposed
institution. The educational agency shall send the letter
of permission along-with the application for the
establishment of the institution. The educational

_agency shall take necessary steps to provide necessary
accommodation and other facilitics exclusive for the
proposed institution, at the earliest;
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However it shall be manddtory for the
educational agency to provide separate accommodation
to the institution being tun by it within five years. In
case the educational agency fails to provide the said
facility within the stiputated time, the permission
_granted to run the institution shall stand withdrawn
automatically.

However, it shall be at the discretion of the
edueational agency as to which mqtltutlon it wanisto
run at the said venue;

(b) if the private institution is proposed to be located in a
private accommodation, the Commissionet of Higher
Education may permit the educational agency to do 50

-provided that a lease hold building suitable for
ac;ommedating the institutions is acquired and that a
lease-deed 'for a period of not less than five years is
produced. The educational agency shail also prodube

" documentary evidence to show that they have the
requisite land and fuads to construct the buildings and-
that they: are.prepared to construct the said buildings
‘withirra period of ten years at the latest:

(c) If the private educational institution is proposed to be
located within the premises of an already existing
institution, the -educational agency shall provide
necessary accommodation and other facilities like
furniture, library, laboratory. etc. exclusively for the
use-of the proposed institution, as per the specifications
laid down by the Department of Higher Education and
of University concerned: '

(d} If the institution is proposed to be located in a building
‘donated by a donor, then the necessary documentary
proof shall be produced,

{e} If the institution is proposed to be located in a place not
covered by any of the clauses cited above, then the
decision of the Commissioner of Higher Education”
shail be final;

(f) P riority shall be accorded to the cducational agency
who wants to open institutions of higher 1éarning in the
following areas:~ '

L
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- - o () Blocks where therc are no facilities for higher
’ S education;

(i) Remote areas of the state not accessible;

(iii) Inter state border areas where educat:onai
institution do not exist on either side;

(iv). Physical distance exceeds 30 kim. from the next

‘ existing seat of higher learning. However, in '

o except:onal cases the distance could be reduced
to 20km.;

(v) - Tribal blocks where the population of the

' ‘Scheduled Tribes exceeds 50%. _
(vi) =U1_'ban areas where - higher educational
' institutions  do not exist in consonance with
population density; :

(vii) Where literary rate is very low with special
reference to percentage of literacy in higher
education for women; :

. (viii) Where the educational agency plans to start
residential colleges in the tribal blocks, - _
However, the educational agency can approach
the Government for pnvate public participation for
_ _ starting residential colleges in the tribal blocks.
" 11. Inspection: - ' - The Competent Authbrity,_ on being satisfied with the
' contents of the application shall nominate a committee of
experts in the manner prescribed, to inspect the proposed
institution of higher education within 45 days of the receipt

- of the application, In order to find out the extent of
fulfillment of the conditions prescribed on a convenient
date ‘to both- the parties, the committee shall visit the
institution and will submit its report within a month giving
its findings and remarks so as to grant permission or not.
Further, the report shall also specifically state the subjects,

- course of study, the number of students for admission and
the conditions if any, which may be stipulated while
granting, or for granting the permission.

12. Gramt of . ' (I} ~ On receipt of inspection report recommending
Permission: : ' ‘grant of permission, the _.Competcnt Authority shall
' ' ' ‘proceed to grant permission unless it is |

“satisfied that there exists circumstances justifying
. refusal of permission:
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13. No permission
for up gradation:

@

(3}

Prowded that 1f the Competcm Authorlty_

proposes to differ with the inspection report
recommending grant of permission, it shall be
obligatory for him to give reasonable opporiunity
of hearing to the applicant, before taking final
decision of refusal. '

n case the Competent Authority decides to grant

pénhiSSion, it shall initially accord letter of intent
subject to fulfillment of such conditions as may be
prescribed in the stipu!ated time. However, this
shall in no case extent beyond 31% May of the
concerned year. The concern educanon agency

* ghalil inform the Competent Authoritv about having

taken care of the deficiencies enumerated in the
letter of intent. Further, the said agency shall
tequest for a fina!l inspection, to grant permission
for starting the institution -from the ensuing
academic session. - Thereafter, the educational
institution shall approach the concerned University

for affiliation immediately after procuring - the .

permission of the Competent Authonty
In case the educational agency requests for
rclaxatlon intime to fuifill the requirements, then
it shall be at the discretion of the Commissioner of
Higher Education to do so after getting a report
from a person ot persons appointed for the purpose
by the Competent Authority. :
However, the Competent Authority shall
direct the person or persons appointed to submit a

_report every year regarding the fulfillment of

progress of the concessions granted for the said
purposes and incase the progrcqs is not found
satisfactory contmuousiy for three years the
perm'tssion- granted shall stand withdrawn forthwith
by issuing notice. o

No permission shail be granted for the establishment of an '
educational institution by way of upgradation of a higher
secondary school into degree college; however, with the
prior approval of the Comruissioner of Higher Education, it
can be permitted to be established within the premises of
an existing institution provided the educational agency is
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I , L  prepared to -provide the prescribed requirements like
' o '~ “accommodation, furniture, library, laboratory and other -
facilities exclusively for the proposed class or catégory of

- institution. N
14.3Ap})!fcririr11£f(;r S No application for initiating further new courses, !‘acuitics.l
initiating further . and classes will be co:mdered ‘untit the end of the’ th:rd
new courses, faculties " year from the date of mcorporatma of the newly

and classes: establmhed institutions.
' | However, the Competent Authority may accord
‘permission for opening additional sections or- courses
subject to the availability ;Sf.'various physical facilities like

accomimodation etc, required for the proposed additional
sections or courses. after three years from the date of

) mcorporation
15, Specj(;[:fncgﬂ{i};es o e st fuid Thes Compeiem: Authomy on application from- thc
© in certain cases: cducauonal agency for cases cited undcr qucl:(}n 10 (0
' -shali, - -

(1) Grant concession of 50% on value of iinmovab'le _
bropeft’ics or corpus fund fixed as a norm in
general cases for a period not excecding three

'\ : _ ' © .. years from the datc of .granting permission by the
| ' ' ' ' _ Govemment in'cases where, - :
(i) " the institution proposed is being established -
| in a notified rural t_ribél' area ;and
) T T . ) " ho institute of higher education, general or
: . _ \Ifoca'tiona-i; within radius of 20 km. of the ‘
proposed - location. However, an application
for obtaining the rebate mentioned herewith
L shall have to be made by the: respcétive
e OE - ' management committee. _
e s T ] bees st () The Government, in cases of the tribal blocks and ©.
' N ' -' ' ' of the notified blocks where facilities for higher
. education do not exist within a radius. of 50 km
may further consider proposal . for opening of or
-runniﬁg a new college within the prem'is-ef: of any
existing higher secondary schoo! either owned by
the Government or by a pn\'alc bod), duly
registered in accordance with the provisions of the
said Act, subject to the conditions that-
B accommodation, furniture  and  other
educational facilities are available;
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(ii) perm;ssmn from such existing institution as

i aforementioned in sub-section (1) i
produced with the proposal .

Moreover, the Government may consider giving

- concessions . for the following, provided the
" ‘educational agency has at least 15 acres of land
registered with the society, however, if the area

where the institution is to be opened is in tribal
areas then at least 5 acres of land should be
reg:stered with the somety,

(i) - 50% of  the total 'expend_itﬁre for .
' “administrative ' buildings, class rooms,

- hostels, sports complex, and laboratory, as
" per the estimate-of public works department

'_or any approved agency":by‘the' State or
Central Government and the buildings being

-constructed by public works department;
(i) . 100% of the salary ofthc teachcrq appomted
" as per Umversﬁy Gant Commlsqlon norms
which shall be mandatory mmally for
period of ten years,

(iii) 50% of the cost of equipments purchased -

for vacational courses started;

(iv)  100% of the cost of relevant course books -

© purchased for vocational courses;
However, the above concession shali

not be applicable for institutions that want

to run traditional ¢ourses..
Further more, a committee whose

~ chairman. shall be the collector of the -

district under which the institution falls

shall nominate the.concession enumerated -

above. The issuance of the concession
granted every year shall only afier the

receipt of the utilization certificate-counter -

signed by the chairman of the monitoring
committee, - '




= |

odETTE UTE, [ 31 TR 2006 440 (41)

16, Permitted institutions
to seek affiliation from
concerned University:

17, No affiliation without
permission

18. Restriction on shifting
and transfer of permitted
institutions:

19; Withdrawal of Permission:

. The institution having obtained the permission from the

Government shall not commence their academic ‘
éufriculum unless-they get affiliations from the concerned
University. -
Notwithstanding anythmg contamed to thc contrary in any
law, -the” University shall not grant affiliation to any
instityte without permission or approval of the Depaﬁment
of Higher Education. Further, the University shall send a
copy of the affiliation ordér to the Commissioner of Higher
Education for information. -
(1) No mstltutlon for Wthh permission to establtsh has
“been granted to meet the educational needs of a
-particular area, shall _Be permitted to be shifted
. to another area. '

“However, it shall be permissible to shift the
institution from ‘one building to arother within the
same vic_:inity for the purposé_ of providing better - -

_accomiodation or shifting into own building with
the prior permission of the Government.

2) - Any unauthorized shifting ‘of the institution.shall

render automatic withdrawal  of the' permissions
granted to the institution, without any further
notice. ' -

(3) - The educational agency, for which permission to
establish an institution has been accorded shall not
transfer . the institution to another educational
agency under any circumstances. |

- (1) Where the management of any educational-

institution contravenes any of the provisions of this-
. act and the rules framed there under; the Compeient
Authority may, for reasons fo be recorded in
writing withdraw the recognition of the institution
* - or take such other action as is deemed necessary
after giving to the management an opportunity .of

making representatlon acamst ‘such withdrawal or
- action..

" (2)  Where the Government is of opinion that the

permission granted to any educational institution in
public interest, be withdrawn, it may, afler giving
one month’s notice to the management of “such
- Institution to make any representation, withdraw by
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2.(}'. Conirpd over

Examinaiion system:

21. Restriction o -
change of r_rf_ttu}‘e:

22 Regulation of Admission:

T 3)

‘notification, the permission granted to the. said

in_stitution.

The . Competent - Authority shail withdraw

permission granted to the private educational
institution permanently or for any specific period as

© may deem i, when ‘an institution, mcludlno a

permanently recoﬁnl?cd/'lﬂlhau_d Imlltutlon in the

“opinton of the Competent Authority, has failed to

{ulfill any of the conditions.

. Thc examination system whether by internal assessment,’

external assessment or partly mterna_l or partly external,
shall be regulated by the rules prescribed in the interest of
making it reliable and effective method for student

;. evaiuanon o - '

- .Under no 01rcun1§tances ‘women’s institution shall not be

allowed. to be con_vencd into co-educational or boys’
institution and vice-versa without the permission of State
- Government.

(H

@)

3)

- standmc commntee comprising of sevin tHbers

The ap'ijlication prescribed for admission | of

“students and the advertisement calling for the

appllcatlon shali contain the particulars of- order
under which the institution has been established.-

The admission of students into various courses

shait be as per the.rules of admission prescr:bcd by

" the Umvers;ty concerned from time to time.
In o case the. mtake of student shall e\ceed the .

prescribed limits of strength. The principal of the
institution shall be personally liable for violation of
the rules of admissions. _

Thc Government shall constitute” a permanent

RH S

of which the Commissioner of” ‘Migher Education: -

shall be the chairman, Additional Director of
Higher Education member-stcretary, one member
of the management, the principal of college, one

principal of the goverpment colleges, one principal

of nen-government colleues, and one educationist

to be nominated by the Government for fixing and
regulating the fee structure.

A
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(2) . The standing committee while deciding the fee-
structure “ shall “ take into account the incentives
, given by the Government to the institution,
24. R'e.s’trfcr_ir;n on No income through commercial use of, the land or building
éonnnerc_-‘ju'_f us¢ of | shall be allowed, where the government has provided the
*fand and building: ' ~ aid, in whatever shape, to acquire the land or construction
C ' - of building or both thereon without the. permission of the
 State Government. ' '
25, Ke.s-nfch‘f.-u o'ln sise o Any income from the fundq raised for the, spccnﬁc pUrposes -
of Income: " . shall be used for the purposes concemed only and no part
| ' of it shall be allowed either to spend elscwhcrc or to invest
it commercially.
Howcver use of remains of such funds can be
. permmed on application and after due mspecuon of
records, towards meeting out the deficit in pension. “funds in
- salary aided colienes or for meeting owt the defigit in

_ " aided colleges. -~ -
26, Constitution of A permanent celi shall be couxmulcd at the Dueclor’!tc of

" permanent cell . : " Higher Education under an officer not below the rank of

. Additional Direstor to handle all the affairs pertaining o . -.
private institution. The Additional Director so appoimed :
shall be the member—secretary of the standmg committeé
-constituted for fee structure. '

CHAPTER ~ IIT
RECRUITMENT, PROMOTION AND SERVICE CONDITIONS ETC.
- : OF . - .
TEACHERS AND E_ym_o YEES IN AIDED INSTITUTIONS

viz e ?

_ 27 ﬁg,q.if{,q;mggt qf e Szzultment 1 the poSt of a teacher or’ ether employee of

teachers and ett;g{g_)fees ST an mstrtﬁiion shall be made —

: (1)' with pnor permission from the State Government
and in accordance with the provisions of. Col[ege

Code - Statute No. 28.
'However the application for permlssmn ‘4}1'[][ be
. routed through the concerned Unwcrsn}. :
-(2) the Government shall have no . objection, if the
college recruits teachers out of the resources for the
institution.  Under no circumstances such- posts

payrﬁ'ent of ‘the’ sa[aneé to: rcgular teachmﬂ staffininon; .. - -



" 440 (44) S - o SOE U0 _,!rE,—{i‘-h 31 9FEd 2006 ) LS !

~shall be transferable to the general posts already 3
_ _ - sanctioned by the Gavernment.
28. Promation ; The aff’hatmg University shall take appropriate steps in

the matters pertaining to piacel'nent or promaotion of
{eachers as per the provisions of Collebe Code Statuie No.
28 from time fo time.

 “However, these placement/promotions shali be
-subjected to the approvai of the Commjssioner of Higher
Education who shall further take the concurrence of the
finance 'departme-'nt_of the Government. The commitiee
“constituted for this purpose shall have one member of the
Government to be appeinted by the Commissioner of
Higher Education. '

29, Service conditions; ~ The University shall review fhe service conditions of the :
; ~employees of these atded institutions at least once in three
z -yearssandjinform theé government from time to time abouf
- the outcome of the review.
CHAPTER-IV - _ - — |
GRANT-IN-AID =~ = 1
- 30, Grant-in-aid: (1}  Grant-in-aid shall be pfovid-ed 1o reéognizgd
: B . . educational institutions under private management,
- “subject to the conditions hereinafter specified and
with due cons;deratxon of the rcqmrements of cach
locality.
(2y  The grants can be sanctioned for- '
'(i) maintaining the salary and allowanccs in .
azdcd mstltution
(i) bu:Idmg
a (Y - Jinstruments or land pob
TELL P N (e '.E:O?her allied purposes to-such-réxtent and .
. - within such fimits and with such cenditions _
- as m'ay deem fit to the Government. -,

(3)  Government decision on Grant-in-aid shall be fina!
. and shall not be challengeable in any court of law.
- Maintenance grant is a recurring grant provided for
payment of the salaries to such employees
- (including teachers) of the non-governmental
institutions as were appointed with the concurrence
of either Higher Education Departmehl of Madhya

31, Types of Grant: 1))
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Pradesh Government or Madhya Pradesh Uchcha
Siksha Anudan Aayog prior to the commencement
- of the said Act. _
(2) Ad-hoc Grant is a non-recurring grant.to be
- provided for such non- aided colleges, as have been
., ;Tunning successfully with good record for five
' years; prior to subm:ttmg application for the’
_ - assistance. _ _
spplication for grant: The sanctioning authority may consider application for the -
| ' | grants available for the non-governmental institution,
provided that; - ' '
(i) the institution applying for a :.pecxf“ ic grant has been
' -reglstered as a society under the Registrikaran-
Adhiniyam in force and has been duly recognised
by the Government under. 1he conccfncd laws for
~ eligibility to the grant;
(i)  the institution has been in existence and running for _
not less than five years in case of the ad-hoc grants
" and ten years of iis estabilshment in case of
. maintenance grants; *
'(ii'i) the application for grant is for such purposes oniy
. ashave been provided by the Government;
(iv) the application for grant is not associated with
" promotion of any sectjonal i,melfcst; based on a
particular caste, creed or ccimmxjnity; N
.'(_v)-_ the institution has no such antecedents, which
rendet it ineligible for the assistange in its record;
(vi) the number of students enrolled in and beneﬁted by
- the institution..

1

33. Formand .-~ 5o on Every apphcatxon for the sanction of g Lrant e,hail be made to
vdeclaration. . oo 0 i oo the Government, in such form as may be preseribed,
Sforgrant: .- ~ together with a declaration signed by management of the

recognized institution to the effect,-
) that the conditions of recognition and of grant are
being and shall continue to be fully observed;
© (i) that all facilities for inspection of that inst;ituti'on, its -
' accounts, registers and other records relafing to the -

purpase -shall.be provided as and when required:.
and
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‘(i) - that all the returns and reports prescribed in thi_é o
" behalf submitted to the Competent Authority within
the time specified by it. '

34, .S‘fmc{iom'ﬁg : ' . Except in cases where reference to Government  is
auﬂmn‘r__vfor_gr;inr: o _ requ:rcd the Commissionet of Higher Education shall

' -sanction Grants to be paid from state funds.
- 35, Restrictions as to. The gssrstance grant on salary for the educational staff of
the assistance-grant ' ~ aided college, shall be limited to such courses and subjects
- on sa,!dry; : " pertaining to gencfal cducation only, as are provided in the

government colleges and as are recognized by the

Department of Higher Education.
However, if the aided colleges wish to start any

new course other than the existing courses, it Shal! do so

“out of its own resources raised for the purpose.. -~

- 36. Audits o o ~ . The accounts of every institution receiving aid from

B ' - Government, -shall be-Subject to audit and it shall be open

to the Commissioner, to decide in respect of each .
institution whether such audit shall be carried out by the

. auditors of his department or by outsiders and how o_ﬁ'cn
and at what intervals such audit shall be carried out. The
auditors deputed by the Commissioner shall be given full
access to all registers, records, account books etc. that the
auditors find it necessary o be perused to a satisfactory

. o  discharge of their daties, , _
37. Power to withhold, | The Government may after necessary investigation
wiﬂtdraw; reduce, . - S withhbld, withdrz—lw,'suspe:nd, reduce the grani, or to
suspend, or recover ' recover the amount under objection, and to vest into the
the grants:. . Government, the property created out of grants. -
' () - ifthe institution concerned fails to {ulfill all or any

. of the conditions of recognition or aid; or

yrooit rafu-s_.es-a:dmis'si_oh: to any ':s_i-'.ud-cm -on.the ground
" -'-"of'“'é'asl-é"*:-"or‘-:-‘.-c';c!)'zﬁn'i-’i‘iﬁ-ity-=':'tr7y:z\_iilii'rl:lla the student
belongs;or = . :

(iiiy if the management or any of lhc tcachem' .

employed in the institution takes part _ln political

~ agitation directed against, ‘the authority of

Government; or -inculcates opitifons tending 10

_excite feelings of dlsharmony or disaffection
amongst the students; or

(iv) if the tnstitution, dircctly or indircetly, encourages
propaganda calculated to Lring in hatred, ridicule
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38 Lapse of grant;

or contemptuous of the bchcﬁ 'md practices of
any religion; or '

if there is violation of any orders of the
Commissioner with regard to the cmploymcnt of
any teachcr whose certificate has been cancelled
or suspendcd after -due enqu;ry or who after dve
enquiry has been considered by hini to be unfit or
undesirable to be a teacher; or there is falsification
of registers, or misuse of _sfa'ecia! fee collections or
other funds for purposes. other than those Yor

-II,Which- they are _collected  or there is

{vi)

(vii)

mlsrepresentatlon refrardmg fee% at‘lendancc or
MAass copying has been reported. by the University

. or other mattcrs or other proved fraud or"

1rregular1ty, or

if the 1nst:tutlon concerncd fazls to d:sburse the

salaries of teachers -and cmpioyecs as per

~ University Grants Commission scales and State o

Government or wilfully violates the instructions

of the Govemméntj in carrying out its directives

given or fails to submit the quarterly report as to
the number of students enrolled, the curriculum
completed . as per- schedule, the utilization
certificate of the grant disburséd for the said”
purpose- fo the Commissioner of Higher
Educatioh; or o

if the grant provided is used for the purposes other
.than those for which they have been sanctloned

The ellglblhty of an mstitutlon for purposes of ald from

state funds shall cease automat;ca[ly if the recognition. of
. 'that institution is thhdra-wn. and such ineligibility” shal]
- take effect from the date, from which the withdrawal of

recognition takes effect. Subject to this condition, an _

institution, which works throughout a financial year or for .

a part of a year, shall be ‘eligible for grant of such period:-
“whether or not it works beyond that period.

440 (47) -
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39. Exivttag set up.
" to he preserved:

40. Educational Institution -
Grunt-in- aid not to
be discoutinued:

4}, Payment of cfeamess

aflgwances:

Lo

CHAPTER -V
INSTITUTIONAL FUNDS, ACCOUNTS AND PROCEDURE FOR

"PAYMENT OF SALARIES IN SALARY AIDED COLLEGES

The 'exist-iﬁg..nuniber of posts of teachers and other
employees sanctioned by the Government or created with
the dpproval of the Government in a salary-aided nott-

government educational institution under any law-in force
immediately before the commencement -of the Act shall
.not be decreased or increased without. the cancurrence of

the State Government.

_ Notwithstanding any thing to the ccmrary; any educatidn_a[

institution under private management which has been in
reccipt of grant-in-aid in shape of maintenance grant from

‘the Governmerit under any law in force before the _
‘commencement of the: Act shall continue to receive such
“grant-in-aid without any abatement or diminution of any

kind whatsoever, . provided it fulfills the conditions laid
down in section 5. ' -

Explanation: “Maintenance Grant” or salary grant shall

mean and include the grant payable to the tcachers and
employees of the coliege by the State Government towards

their salary, dearness allowance, other allowances -ete.
‘under the existing provisions,

However, the teachers working in such subjects,

courses and. faculties which also run under thé Department

of School Education, the same scales “will be effective
which is effective to the teachers of the same subjects,

courses and facuities of Department of Sehool. Edueatie_ﬁ-,—' '
ever if, - the' college- has ~iaken permission from - the -
Department of Highér Education or M.P. Uchha Shiksha
Anudan Ayog 16 start such subjeet, courses and-faculties in - C
the college. concerned: This provision shatl be- dee:med ta T
‘come in force‘fmm ¥ November, 2006 -

()" In case wheié  the * managemeits - of aided” ¢ -
- educational” institutions ‘do mot - pay ‘dearness
- -altowance at vates- notifted by the: Govemmem for- -
the-staff in such imstitations the- Commzssmncr SR
shall. carryout - invéstigation ‘mtty. the filiahcial -
position-"of - the  tnstitution and “if, aficr such
investigation he is satisfied that the managements . -

Pl
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42, Management of
institutions
receiving grant:

43. Constitution of

~ Institutional fund:

44. Operation of fund:

RO R

IR Pl FER

45. Pass Book:

can afford 10 pay the allowance at Government
rates, shall direct the management coricernéd to pay
the allowance at Government rates. :
(2) If after the issue of such a direction, the
' nianagelncnts receiving grants from sta{_(?: funds do-
"~ not pay the allowance at Gov,er'nmcni-rates, the
grant payable to them may be withheld cither in ful}
_of in part.
Every institution reccwmg ‘grant. shall be undcr the
management of one or mofe persons recognized by the
departmcnt who in the capacity of proprietors, _
trustees or members of committee elected by the .society or
association by which the institution is maintained, shall
undertake or be answerable for. the maintenance of the =

_ i_n,ét-itut_i‘or__l, and the fulfillment of all the conditions of
- recognitiop-and aid. ineluding the due enforcement of such
. rules of discipline as are preseribed from time to time.

A separate account shall be opened in. a freasury or sub
treasury of the area where the institution is situated, for
each institution under the head provided as per the rules for

. the purpose of payment of the salary of the.-teachers and _

employees in which the institutional fund for the institution '
'shall be deposited. | -

For 1he purpose of operation of thie accoust Opcned under
the provisions of the Act, the provisions of. (,hhalt:sgdrh
Treasury Code shall apply mutatis-mutandis. _ _
The r_nstitutlpnal-fund shall "be operated jointly by a
representé.tivc of - the institution nominated by its

v hanagement ‘and ther Comrhissioner of Higher Education
+ 7 o Higinominee; srder the rules framed by the Government
~runder the-satd Act on certain conditions as may be

prescribed in-the rules. the State Government may. issuc, an
ordcr-authorizing the Commissioher or his nominece to
Operate the account Smgly for such penod as may he
specxﬂed in the order. .
(1) The principal of the - institution, who shall send
+ the.pass book to. the treasury or sub trca_sury in the
last week' of every month so that the entries may
. be-made therein, shall maintain the pass book of the
~ account of every institution.
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46, Teachers and or_h.'er
employees to open
- Iwe accounts:

47. Checking of
bills prior fo signatures:

(2} The pass book shall be. sent to the treasury or sub-
treasury in the last week of April in every financial

year for making entries pertaining to the financial -

year ending on 31" March, The principal shall tally
the balance in the account as on 31% March with the
account maintained by him. If any discrepancy is

found it shall be removed by reconciliation with the -

- accounts mamtamed by treasury or sub-treasury.
AIl such teachers and othcr employees of the institution,
who are on. approved roll 'of the Government and the
Umversﬂy Grants Commission for grant-in-aid as’ salary,

shall open two accountc each in any. natlonaiizcd Bank or. .

post’ office c_:onvement to them and specified by the
Government for-paymcnt of salary. Out. of these, the
" amounts of their salary shall be deposited in one account

and-the amount of thexr provident fund shall be deposited B

~in the other account. .
However, it shall be the responsibility of the

management to disburse the salaries to all the categories of-

employees latest by last day of every month and shall not
be later than 5% of the ensuing month under any

circumstances. A commiunication having complied with the

above provision. shall invariably be sent to - the

Commissioner of Higher Education by 10" of every-m'o,nlh- _
failing which it shal] call for stringen;-. action against the. -

management as per prescribed rules.

The pay bill and the treasury cheque issued thereon will be

signed by the authorized | nominees by the management and
~the Department of Higher Education on their respective

behalf, afét being Buly checked as per rules by the -

later; the authorized signatory of the Department of Higher

__ Educatloﬁ pl‘lOl’ to signing the pay bill of the institution

shall ensure” that statcment of the fees co]!ectcd in the
previcus moaths is enclosed in duplicate and alsc that the’

amount due to be deposatcd on’ this account has be(,n
deposﬂed with the treasury or sub treasury, Any

_ discrepancy noted, while checking the bill or the cheque by
the  nominee of the higher education department will
have to be removed by the institution before the chcquc is
cxecuted
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48 Provision for pay

siip to teachers

. and employees:

49, Fees:

" 50. Account of fees o
retainedfobe
maintained separately:

51 Maintenance of

account-books:

_ 52 Annuai audit of

Accounts:

v
TlestgTyer |

A pay sl p shall be fssued o every teaener of Emiployee

each month: by the prmelpal wherem the pay and

allowances for the salary menth the deduetions made from
his. salary ‘and the amount deposrted in his bank account,
will be Shown. - L '

Qut of | the tofal a'meurit of the fees recovered by the
management at the specified standard rates under the Act,
fifty percent will be-earmarked to meet the expenses of the

N inst:tutlon and the remammg fifty percent shall be

of every month by. adjustment or by the challan in

: aceordanee with the rules thereon

The account of fees retamed by the lnStI{thlOl'l after

_ depoblt:ng 50 percent Cof” the amount of - fees w1th.

_ormeipal shall be resnonSIble for mamtammg l:h]S account ;

E Cashbook, treasury eheque books ancl account books
‘refating. to- salaries anc! fees, vouchers and other papers -

‘ deposned with the treasury or sub treasury by the last date- :

R treasury or sub treasury shall be mamtained separate]y The :

relating to payment ‘of salaries and fees of the institution

and all other details of tra":saetlen as m_ayJ _be_prescn_be;l
shall be kept in. the custody of the principal of the

--mstltutlon The respon51b111ty of mamtammg the accounts
shall be of the principal and he shall make 4ll books

relatmg to aeeounts and all other papers available at the

- timeof audit. ;. 1 -

- The aeeounts of every eduoat:onal mstltuhon I'eCCiVH‘lU

grants-out of state funds shall be mspected and audited at

the end of every fi nanelal year by the auditors deputed by
' the Department of- leher Educatlon The management 15.
) requlred to submit the fi nanc1al statement w1th supportmg '
statements . as prescnbed under the rules {0 the .
B Comm1ssmner not later than the first of May of eveiy year.
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: CHAPTER —~ VI '
ON CLOSURE, REQUISI TION OF PROPERTY AND MANAGEMENT OF

_ AIDED COLLEGES.
53, Non-Government - Save as otherwise provided in the said Act, no nop-
institution not fo be : government institutiori in full or in part shall be closed
closed down, efc, o - down or discontinued, unless a notice of not icss than one
without notice: _ " academic year expiring with the end of any academic year:

and indicating the intention to do so, has been given by the '
management to the Competent Authority.

54. Management o _ _In the event of the institution being closed down or
_hand over properties . _discontinued or its permission and recognition being
records et 1o competent . withdrawn, the management shall hand over or cause 10
authority on closure, etc. be handed over fo the Competeht Authority'the custody of -
of non-»govemment Inst:tut:o:g '-' k “all the prOpemes records and accounts of the institution in
Pamhan R AT 13T possesswn |
55, Restriction on o ) Notwithstanding anything contained in any law for
alienation of property | ~ the time being in force no sale, mortgage, iease,
of ngfr-gbpemmenr institution: .~ pledge, change or transfer of possession in respect.

of any property of a nen-government institution
shall be made.on creation except with- the previous
p'crmission in writing'-of the Competent Authority
on an application made in this behalf.
(2) (a) --No.permission applied for under sub- ‘section -
(k) .shall be refused by the Competent
: -f&uthor_i’ty-except where the grant of such
permission will in its opinion, adversely
M _ . affeet the working of the institution;
T T T T () - The Competent Authority shall pass an
- .order, either granting or refusing permission
. .applied for within a period of sixty. days
" “om the date of recelptof the appllcat;on,
o - (3) Any person aggrieved by an order refusing
- permission under sub-section (2) may in such
manner and in such time as may be- prescribed,
appeal to the prescribed authority, )
- {4) - Any transaction made in contravention of sub-
' section (1).shali be deemed null and void.

Kl



f

[ 3

 management to repay

ey s, e 31 st 2008

440 (53)

56. Permission to
alienation:

57, Liability of

debts incurred ia

. certain cases: .

58. Furnishing of

returns.eic,

- 59, Powersaf entry .. .
and inspectiomand .. : ... .
- calfing for information s -

The Government may, by order. in writih_g’, perm'_it'th'e -
transfer of any such tand orbuilding subject to such
conditions as they may impose, if:

(1) The transfers made in. furtherance of the purposes .

of the educational institition or. of . ancillry
purposes .approved by the Government, and the
proceeds. of such transfer are to be wholly ut:lized
“ins furtherance of the said purposes;-

@ The transfer is made. only in part in furtherancc of

the purpose aforesaid, provgded repayment is- made
to the  Government . of such portion as the
. Govemment may dnrect,

: (3) The transfer is made: for. any other Valid i'eason,-.

_ provided re.payment is made to.the Government in -
full of the: grant provided under the said Act;

Wi*ere any managemem incurs debts for the purpose of

running an educattonal fnstitution without proper
authonzatton by the management of such.institution and

* where it is found by the, Compgtent Authority after ,makmg_ -

. such” extended time. as.may be: fixed by.the. Ccm’peteﬁt.-': o
_.Autharity in this. hehaiﬂ furnish to the Competent .

an enquiry that the ni'cme'y received throtigh such debts
have not beerr utifized for running the institution, it shall be -+
the parsonai hab;itty of such managemem to dlscharge the
said debts

Every edﬁééﬁcna‘t agenicy shall within such time or within -

. Authority such returns, statistics and oihier mformaticn a8 .

itile :gqmpﬁg@ﬁuﬁmmy may; from-tine totime; reqaires=: o

s b

- .Thé' Cbmpéfent ﬁmhéﬁty may; fdr the.purpose of .

reqmsmanmg ar- aaqsm‘mg amyﬁpmpemz wnderthis: chapctbr S R

by order—

&) _'emﬁuwer any auﬁmty o Enter and. mspect any = oo,
' prepmyspcuﬁedm the:. order-lisblertos bev. ..~
. requisitioned-oracquired nader the saidAgty s 1 . .
DR () require sy personto fusnish to sucf-authority such: - -+ -
- . information: inx his: possession relatings to-rthe -

| property-asmay bespecifiedin: the:ordin i
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60 Posts of employees of
educational institutions

under pe.sted under this chaptef

purposes of -
to be treated as a unit for
- - certain purposes:

. The posts in each category of employees of the edui:ationﬁi

institutions, which have been vested in the Government
this - chapter shall be a separate unit for

senjority, - discharge, reversion, for want -of vacancies,

reappointment of probationers and approved probatiloncrs

‘and appointment of fuli members.

- CHAPT, ER- VIT-

AD-HOC ASSISTANCE GRANT TO NON-AIDED COLLEGES

61. Ad-hoc Grant:

62. Ehg:bduy Sfor ad-hac '
grant:

Ad- hoc Grant means the . non—recumng grant set apart

a.nnually out of the Statc Fund of the Government- meant
to assist such recogmzed non-aided institutions of higher
educatlon -as may, subject to the conditions la:d down
hereunder -qualify for the assnstance for the fellowing

| - purposes,- - : :
(D _-Extensxon of bux‘dmg partlcularly for to:lcts

" washes; reading room, library, laboratories, girls
- common room 2nd staff room;
(i1 " Purchase of apparatus and instruments for
" educational or technical- purposes, - '

(i) Purchase of books of original referential vaiue s

(iv) . Purchase of racks and almirahs for the library;
(v)  Purchase of computer and advanced teaching aids,

for prov1dmg facilities of purified dr: nkmg water or

i s for water: supply:and drainage system

“vi)- © ‘Pumniture. for the classrooms.
(i) For:purposes under sub-séction (3) of Sﬁft“’” 15 .
' "Provided that the grant shall not be admitted to -
“fulfill the basic conditions laid down for establishment of a
. new college and shal! be used only for enhancement of the
Ifacllmes available and to fulfill the rcqmrements of the

growing institation.
The institution intending to apply should have,-

(@) . completed a period of five years since the session

from which students were admitted for the first
year of the faculties provided;

i

L
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63 Di;q:;aiffigdgion: :

~ 64. Priority : B

65. Limitations to Ad-hoc Graﬁ_t:

(b)

)

@,

a strength of students not less than,--
(i) three hundred in case of urban areas o
(ii) one hundred and fifty in case of scheduled -
areas, girls’ colleges ancl the areas where .
- there is no such institution of higher education -
within the radius of 25 km.
been paying the salaries for academic staff as per
University Grants Commission scales to the extent

-possible and Government scale for non-teaching
_ staff;

a copy.of the salary statement of both academic and
non-academic staff as proof of evtdenoe in order to
qualify for ad-hoc grant

* Any institute, which has,-

@

®)

~ failed to comply with any of the. conditions
: prov1dcd under this act or any other law; .
. been charged for mass copying by the University or
. the Commissioner or for-any such misconduct
* which bears on the reputation of the institution

concerned;
shall not be eligible for ad-hoc assistance grant.

The priority in consideration of grants shall be given to the . -

institutions,-
(@) - from schedule areas;
(b)  for education exclusively for women;
()  from such notified blocks, where there is no facility
whatsoever of higher education;
(d)  which have been established under the public-
' ~ private partmership in management with at icast
30% of the movable and immovable property
having been provided in the shape of public share
_  of the properties of the institution; - '
(e) * which are established for; and running with, the
complete range of vocational or applied subjects
and courses.
(1) The Government may sanction grant up-to
' Rs.5 lacs as the maximum limit subject to the
~ condition that not more than Rs.2 lacs shall be
‘sanctioned for any single item;
{2) An it}stitution to which a grant has been

sanctioned shall not be eligible to apply for the next



440 (-5_9)

BEIETE U, fodls 31 3RT 2006

66. Application for
the Ad-hoc Grant:

67, Liability on accepting
Ad-hoc Grant:

€)

- @

)

. grant until expiry of the three completed years-from

the date of sanction of the grants;
The amount of sanction shall be decided by the

Department or Government on the basis of

eligibility and justification of the proposed plan
submitted by the institution along thh the
application;

The Government  shall have the exclusive right to
decide the size, shape and amount of the granis;
The Government shall have the power to accept or
reject partially or in full the application without

: ‘assigning any reason and such decision shall be

final.

.Any institution fulfilling conditions laid down for ad-hoc
grant may apply in prescribed form addressed to the
Commissioner of Higher Education by 31% of October.

Subject to the provisiohs of the Act,-

ay .

3

3

@

)

{6)

@

For making purchases the Bhandar Kraya Niyam
2003 of the Government shall be made applicable.
A separate register for inventory shall be
maintained for the ad-hoc grants wherein entry on

 all the expenditures must be recorded. :
Vouchers and other documents reiated to the ad-
~hoc grant shall be preserved separately and shouid
- be presented before the auditors of the departmén,t_

and inspection authority as and when asked for.

- Use or Expenditure of the amount sanctioned as ad-

hoc grant shall be restricted to the approved plan or
items'pénnitted by the Commissioner of the Higher
Educatlon ‘on sanctioning the grants.

The property created out of the ad-hoc grant or thc,
items purchased there from or are subject to
physical verification by the authorities of the
Government. :

The ad-hoc grant shall not be used for payment of
salaries etc. or for any other purposes except.those

- for which it has been sanctioned.

Statement of expenditure on use of the ad-hoc grant
along with the vouchers and audited account shall

 be sent by the institution to the Commissioner with

SRS AT,

®y
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in " three m_onths of the . expiry of the period
permitted for use of the grant in the sanction order.

(8)  The sum or amount which remains unspent, shali

be returned immediately within the period specified .
under sub-section (7) of this section by the °
institution to the Government, )

CHAPTER —VIII

* MISCELLANEOUS PROVISIONS

68, Power to make rules:

(1)  Subject to the provisions of the Act, the

‘Government may by notification make rules to
carry out all or any of the purposes of the said Act.

(2) In particular and without prej judice to the gcncrahty

of foregoing subsection such - rules ‘may provide’

for,- o o |

(i)  the manner in which in any. enquiry under
‘the Act shall be held; -

(i)  the registers, statements, reports, returns,
budgets and other information  to be
maintained  or furnished by approved |
colleges for the purpose of the Act;

- (i) the establishment of maintenance and
administration of educational institution;

(iv)  the recognition to educational institutions
and the conditions therefori , '

(v.) - regulating the rates of fees, the levy and
collection of fees in educational institutions;

(vi) the manner in which accounts, registers,

" records and other documents shall be
maintained in the educational institutions
and the authority responsible for such
maintenance; :

(vii) the mspectlon of cducauonal msututmns
and the officers by whom inspection shall
be made;.

* (viii) the mode of kecpmg and the audltmg of
“accounts of such institutions;

(ix}) the standards of education and courses of
study in educational institutions;
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educational institutions towards providing’

_ scholarships, bursaries, fee.concessions efc;
(xi) - the preparation and submission - of

development  plans for educational

mstitutlons in general educat;on and the ;

contents of such plans,

(xii) the powers and the functions of the officers’ | _
- and. other subordmate staff of the ngher '

: Educatlon Depaftment

(xiii) the preparation and sanction of bulldmg‘

plans. ‘and estimates - of the educational
institutions and the requirements ‘to be

fulfilted by the building for the ediicational ..

'msututlons maintained by the local
authorities and private institutions;

(xiv) the purposes for which the premises of the

educatlonal 1nst1tut10ns may be used and the
festrictions: and condltions subject to whlch

such premlses may be used for any other_

pHrpose;

'(xv) the regulation of the use of text books maps, "

‘plans mstruments and other Iaboratory and
sports equlpment in the institutions;

(xvi) the regu!atlon for admission into educatlonal

Imststutlons of students for the academic
course, private. stucly and other special
' courses and the attendance there at;

(xvn) the qualifications necessary and . other

conditions to be fulfilled for appearing at the
_exammatlons conducted by the. author:‘ues
under the Act and the method of valuation or

. revaluation of answer scripts;

" (xviti)the manner. of conduction of the class and

terminal exammat1ons within the institution;.

(xix) the eondltlens ‘subject to which dona‘uons or

contributions = from the pubhc ‘may be
accepted by the edueational mStltllt‘OIlS and
the naming of institutions;

_(xx) the conditions for co-education in the

ducatmnal institutions and the regulatlon of

L Fl
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" §9.Inspection of
Edycatfonai.'Iizs;igutf'ﬂns: “

memmcmidmclphneﬂﬁhemmﬂd____

the penaity for misconduct or indiscipline;
(xxx) the manner of service of notlces otders and
other proceedmgs of presentlng appeals or
apphcatlons for revision or review and the
 procedure for- deaimg._w1th them. and the fee
 inrespect thereof; - ' '

- (¥xii) the scale of fees or charges or the manner of

(D

@

3

T @

- ﬁxmg fees or charges payable il reSpect of
- any certi‘ﬁe'ate or other document for which
sucti fees may be collected; -
(xiiii)ﬂie constitution of educational councils at the
| state level, their composition and function;

: (xxiv')all- matters expressly requiljed or allowed by

~the said Act to be prescribed or in respect of
o which the said Act makes o, provision or .

_ _ makes insufficient prowsmn a:nd a provisién

_ _is, - in the oplnlon of the Govemment,
e nccessary for the- proper 1mplementat10n of
- the szid Act. '

-The Govemment or the Competent Authonty
-'may authonse any officer not below such rank as
- may- be prescnbed to. mspect any educattonal
. imstitution in the staie. :

The oﬁ'lcer authorised under sub section (1) shai]

exercise general powers. of mSpectlon over the

working of the educational mstﬂtution )
The _management_ and thjc"' employees of the
cdpcational in_sfitution shali at all reasonable times -

“be bound te afford to the aforesaid officer al] such
- assistance and facilities s may be requlred Sor the

purpose of such inspection.

- The management shall comply w1th such directions

or sucgestlons as may. be given prowded that the
managcment aggrleved by any such’ direction or

| ‘suggestion may appeal, w;th_m thirty days from the

date of receipt of such direction or 'suggestion to the

' -prescnbed ‘authority whose dec1510n on sueh appeal
' Shall be fmal
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Any rule may be made under the said Act with
retrospective efféct and when such a rule is made, the
‘reasons for making the rule shall be specified in 'a
statement to be {aid before the State Legislature.-

.. No suit, prosecution or other legal -proceeding shall be
instituted against the Government or any officer, authority
or person empowered to, exercise the powers or perform
the functions by or under the Act for anything which is in
good faith done or intended to be done under the said Act -

_ _ ~ or under the rules or orders made there under. SN

-T2 : Sa ings and repeal“ ‘The provisions of the Act shall have effect notwithstanding

- B any matter to the contrary contained in any other Acts,

. rules or orders on the subject for the time being in force.,

,  _ Provided that the Acts and rules governing the

'--cstabhshment ‘marniagement and functions of the non-

., _government colleges and- prevailing ‘on the date of
" 'incorpo'ration_ of the Act, so for as they, are applicable to
- various categories of non-governmental institutions in o

'; higher education, shall contihue to be in force tothe extent - - - <

h they are in confirmation of the provisions of the Act.

"“:l‘

<&

73.'£ower to exemjrr IR waithstandiﬂg anything contrary cohta_.ine_d in the Act, 5
* any institution from o the State Government may by general or a special order -
- and provisions of the Act: _su‘bject' to such conditions, if any, as it may deem fit o

- ~ impose or exempt any institution or class of 1nst1tut|0ns

‘from all or any of the. prows:ons of the Act.

. Provided that any such order shall specify the ~ 7
ground for 1mp051t10n or cxempnon menuoned under the -
aforesaid provision. ' '

74, Recovery of certain® Any sum, which is requir'ed to be credited by the
sums as arrear - management of any institution to the institutional fund o
 of land revenue: S under the provision of the Act may if not credited to the o “’:é
w7 . said fund within the period  specified therein, shall be "

_ : §
o recovered from the management of such institution in the. ____ _,g
* . same manner as an arrear of land revenue.

75 Power to remove . If any_ difficulty arises in giving effect to-the provisions
'dtﬂ‘ culties: o of the Act the State Government may, by order, not
' - inconsistent with the provisions of the Act remove the -
dlfﬁculty ' S

j - - Provided that no such order shall be made after the
i expiry of a period of two years from the commencement of
the Act. '
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CHHATTISGARH ACT
(No. 18 of 2013)

THE CHHATTISGARH NON-GOVERNMENT COLLEGES AND INSTITU-
TIONS IN HIGHER EDUCATION (ESTABLISHMENT AND REGULATION)
(AMENDMENT) ACT, 2013

An Act further to amend the Chhattisgarh Non-Government Colleges and
Institutions in Higher Education (Establishment and Regulation) Act, 2006 (No. 25 of
2006).

Be it enacted by the Chhattisgarh Legislature in the Sixty-Fourth Year of the
Republic of India, as follows :—

1. ¢)) This Act may be called the Chhattisgarh Non-Government Colleges and Short title  and
Institutions  in Higher Education (Establishmeat and Regulation) commencement.
- (Amendment) Act, 2013.
(2) It shall come into force from the date of its publication in the Official
Gazette.
2. In Section 7 of the Chhattisgarh Non-Government Colleges and Institutions in Higher Amendment of

Education (Establishment and Regulation) Act, 2006 (No. 25 of 2006), (heremaitu Section 7.
referred to as the Principal Act) for the figure and words “31st October of the year”,
the figure and words “31st July of the year” shall be substituted,

3.. In sub-section (2) of Section 12 of the Principal Act, for the figure and words “31st ‘}mc_“dm‘;“‘ of
May of the concerned year”, the figure and words “31st January of the concerned Section 12.
year” shall be substituted. : '
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582 (4) TeAIe T, feei 8 AT 2018

el AT
(38T 16 4 2018)

AR AMEHIT AEiIaed R G (o we fafae)
(dma=) arfferm, 2018

BHTETe AUTHS 1Y Wty A geu (v ud fatwaa=) efufsas, 2006
(F. 25 |9 2006) &1 AR wwifaa =@ B9 afafaas .

WA TR F Igad a4 § o faummuea gr fmfofas wu # gz afufafim 2 -

dfea wm, frew 1 (1) T wfifaay o auafia gafaeney o S (e ol fafaem) (S9eE )
a1 U, wiffam, 2018 Faenam.

(2) Taeh! e WUl i ferTe Tsd g,
(3) TS H TEF U AR | WP e
u 49 wE 50 ® ), BTG ST I WETTeraTer i ST (24ma v farfvawe) siffiam, 2006 (3. 2599 2006)

W, # R 49T 503 E o TR “YoF A 8 3 e . 9 Foen g et
T,

N A, faAE 8 oA 2018
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CHHATTISGARH ACT
(No. 160f 2018)

THE CHHATTISGARH NON-GOVERNMENT COLLEGES AND INSTITUTIONS IN
HIGHER EDUCATION (ESTABLISHMENT AND' REGULATION) (AMENDMENT)
ACT, 2018

An Act further to amend the Chhattisgarh Nen-Government Colleges and Institutions
in Higher Education ( Establishment and Regulation) Act, 2006 (No. 25 0£2006 ).

Be it enacted by the Chhattisgarh Legislature in the Sixty-ninth Year of the Republic of
India, as follows :-

1. (N This Act may be called the Chhattisgarh Non-Government Colleges and
Institutions in Higher Education (Establishment and Regulation) (Amendment)
Act,2018.
2 It extends to the whole State of Chhattisgarh.

(3) [t shall come into force from the date ofits publication in the Official Gazette.

]

In the Chhattisgarh Non-Government Colleges and Institutions in Higher Education
(Establishment and Regulation) Act, 2006 ( No.25 of 2006 ), in Section 49 and 50
respectively. for the word “Fees”, wherever it occurs, the words “Tuition Fees” shall be
substituted.

Short title,
extent and
commencement.

Amendment of
Section 49 and
50.
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